
s- 

FORM No.4 

See Rule (12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application NO'I4.  ........ ...C, . of 200 

Applicant (s) . ... 	 ...... 	 Respondent 

for 
dV,act (s) 
	 for Respondent 

, 

~-.J,,c /c/a 

NOTES OF THE REGISTRY 
I 	

ORDERS OF THE TRIBUNAL 

REC 

r 

C .. 

rtis. 
-, ' T h 	1,1CnL 	 Lr 	 .. 	.-.. 

by th c'rr pass 	by the Res.N.2 citi. 

5.3.E?4(Arirexure-/A) Imposin 	n her th 	na1ty 

remov1 frprn servic, 

)liCflt In Pra-€ 

:r 	tL :*. 	avaiLed ,f 1i th 

t her unr the re1evant ser-vice ruIi; 

LCunse I fnr *he apiict tte• that fl 

was fi1 1j her ftr r: ilt f the ører 



/1L 

s7cee. 

f V 

Notes of the Registry 	j 	 Orders of the Tribunal 

14 	- 
has ot exhausted the 	arnnta 	... l rmedies she is 

barred by rules framed in this reqiara in approachin 

the Trinurial; Y,*cause more ecistence • f rievnc is 

not ensu-h to aroach this ferum 0  That beeinq,  the 

position ,f law, the applicant is vied to exhaust 

the detmental remedies first. 

In th crsurnstnces, .e hery direct the appli-

cant to su'bnit apeal,if sheso advised1be 4ire the 

corn:etent autheritr ag:inst the erder f the discipli 

nary authe rity at nnexure -5/Awithin a peri of 

30 days from the receipt of 'this order and on reeeit 

of such an appeal, the ReS :ondents shall consider the  

same strictly in terms of Rule 27 of CCA(CCS)uies 

by issuinr a reasoned and opeaking, orer.tfT'I  
D 

dith the aboveirection,this C.A. is .isosed of. 

of this order h hani-ed over to both the part. 

ies for c.omiiiance.0 	 tt.L 

0 

) 


